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(c) when these two new rates shail
come into force;

(d) specific purpose for this discri-
mination; and

\¢) in what way this new system is
likely to increase or decrease the
aeposits?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (e). On May
27, 1977, the Reserve Bank of India
announced further rationalisation in
the structure of interest rates payable
by the scheduled commercial banks
on their deposits.

Among other things, the Reserve
Bank have advised the scheduled
commercial banks to make a distine-
tion between the Savings Bank Ac-
counts which are operated through
cheques and those which are not and
to pay interest at 3 per cent per
annum on the cheque operated Sav-
ings Bank Accounts compared to the
interest rate of 5 per cent per annum
which would continue to be admis-
sible on balances in the Savings Bank
Accounts which are not operated upon
through cheques. This change has
come into effect on July 1, 1977

The distinction between cheque
operated Savings Bank Accounts and
other Savings Bank Accounts and the
stipulation of 5 lower rate of interest
of 3 per cent per annum on cheque
operated Savings Bank Accounts 1s
based on the nature of these two
types of accounts, the former being
functionally transaction oriented and
the latter more truly partaking of
Savings. Small depositors, particu-
larly in the rural and semi-urban
areas and those belonging to the
weaker sections of the community,
whose Savings Bank Accounts are
not usually transactions orienteq and
who do not avail of cheque facilities
would continue to be entitled to
interest on their savings deposits at
the old rate.
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The Reserve Bank of India have
reported that since the savings depo-
sits are mostly of small amounts, the
reserved interest rate structure for
Savings Bank Accounts is unlikely to
have any noticeable effort on savings
deposit growth,
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Reduction in Equity by Foreign Com-
panies in India

*593. SHRI PRASANNBHAI
MEHTA.:
SHRI R. V. SWAMINATHAN;
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) how many foreign companies
have so far complied with the provi-
siong of Foreign Exchange Regula-
tion Act by reducing their foreign
equity holding as per directive issued
by the R. B. IL.; and

ASADHA 31, 1899 (SAKA)
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(b) how many foreign companies
are at present working in India?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL); (a) As on 30th June 1977,
Y3 companies had reduced their non-
1esident interest in conformity with
the guidelines under the F.E.R.A.

ib) At present there are 650 foreign
companies operating in India in which
the non-resident interest is more than
4( per cent,

Mushroom growth of Financing Firms

*594. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
cortrol by law the mushroom growth
of financing firms;

(b) whether the growth of Chit
Fung Companies is proposed to be
regulated by a Centra] Act; and

(¢) if so, the time by when a suit-
able legislation is proposed to be
brought before Parliament in this re-
gard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Deposits are accapted
from the public by both incorpora‘ed
financing companies and unincorpo-
rated financial bodies. ’

As regards incorporated financial
companies, the deposits accepted bty
them (and not the growth of such com-
panies) are regulated by Non-Banking
Financial Companies (Reserve Bank)
Directions 1977. These directions pre-
scribe the-ceilings upto which deposits
may be accepted by various categorics
of financial companies and regulate the
manner in which deposits can be suli-
cited,





